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" (¢) the action taken or proposed to
be taktn against the delinquent officers
and the Mill concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHKI SHIVRAJ V. PATIL). (a)
and (b]n. Yes, Sir. The matter wag en-
truste¢ to the Central Bureau of Inves-
tigation for inquiry and the investiga-
tion report submitted by them in Nov-
ember, 1973 revealed that a number of
blankeis supplied by M/s Shree Krish-
na Woollen Mills, Bombay,k during 1971
were ol sub-standard quality.

{¢+ Departmentazl action wag taken
againit the delinquent officers. The
penalty of cut in pension was imposed
in the case of an Army officer who had
retired, and promotion of the delin-
quent civilian officer was withheld
for one year. Business dealings with
the firm were suspended for g period
of three years andg the question of re.
covery of losg cuaused io the Governs

ment from  the gupplier is pending
arbitration,

Caantonment in Abohar

5672, SERI R. L. BHATIA. Will the
Minister of DEFENCE Le pleased to
state.

(a) whether Government have de-

cided to set up a cantonment in Abo-
har (Punjab);

{by if s0. the estimated capital out-
lay involved, and

(c) when the proiect is likely to be
undertaken ang completed?

THE MINISTER OQF STATE IN
THE  MINISTRY OF DEFENCE
(SHR1 SHIVEAJ V. PATIL). (a)
to (¢r Abohar ig one of the locations
under consideration for setting up a
military station. A final decision has,
however not yet been taken.
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Revision by Iavestment Schemes of
Employees Provident Fund amd
Increase in rate of interest

5073 SHRI K. A. RAJAN: Will the
Minister of LABOUR be pleased to
state .

{a) whether Government are consi-
dering to revise the investment sche-
meg of Employeeg Provident Fund and
the rate of interest to exempteq esta-
blishmentg hag been raised to ten per-
cent; and

() whethey (Government are also
considering to disburse the interest ac-
cried from bank and post office invest.
ment annuzlly to the workers' contri-
bution to the Fund?

THE MINISTER CF STATE IN
THE MINISTRY OF LABOUR (SHRI~
MATI RAM DULARI SINHA): (a)
The patterm of investment has been
revised recenily, i.e, from lst January,
1981, There is no proposal at present
to further revise the pattern of invest-
ment of Employees’ Provident Fund.
The rate of interest in respect of ex-
empted establishments is declared by
the respective Boards of Trustees and
no proposal to raise the rate pf inter-
est to 10 per cent in respect of exempt-
ed establishments is under considers-
ticn of Government.

() No amount of Provident Fund
money is being invested with Banks.
The interest earned on Pest  Office
Time Deposits and other invesiments
are taken into account for the purpose
of determining the rate of interest pay-
able annually on Provident Fund accu-
mulationg of the members.
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